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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
Original Application No. 739 of 2023
1. Environment Protection Society (Regd.) S.A.S. Nagar Through its
President Harabhan Singh Minhas, FIE, Chief Engineer (Retd.) aged
about 69 years, President of Society, 637, Phase 3-A, Mohali-l600‘59,
Email: environmentprotection.regd@gmail.com
Mobile: 9877821818, WhatsApp No. 9814793711.

2. Save My Trees Foundation (India) through its coordinator Daljit Singh
s/o S. Labh Singh aged 66 years, 431, Phase 3-A, Mohali-160059.
Mobile: 8054986766

..... Applicants
Versus -

1. Ministry of Environment Forest and Climate Change, Govt. Of India,

Department of Environment Forest and Climate Change, A-306, 3rd
Floor, Agni Block, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj,
New Dilhi-110003.

2. State of Punjab through Chief Secretary, Government of Punjab, Punjab

Civil Secretariat 1, Chandigarh.

Email: cs@punjab.gov.in

Kavita Partiym
Advocate | 0

‘)gfg Director General, Forest Research Institute, P.O. New Forest, Dehra Dun
- 248 006. Email: dg@icfre.org
4. Principal Chief Conservator of Forest (PCCF) HoFF, Forest
Complex, Kumbra Road, Sector-68, S.A.S. Nagar (Mohali),
Pincode 160062.
Email: pccfhoffpunjab@gmail.com

5. Divisional Forest Officer, Department of Forests and Wildlife
Preservation, Forest Complex, Sec. 68, SAS Nagar.
Email: dfosasnagar@gmail.com
6. Greater Mohali Area Development Authority (GMADA)
through Chief Administrator of GMADA, PUDA Bhawan, Sector 62,
Mohali- 160062. Email: ca@gmada.gov.in




224 _..Respondents

Additional Short reply by way of affidavit of

Kanwar Deep Singh, IFS, Divisional Forest
Officer, Sahibzada Ajit Singh Nagar, Punjab,
on behalf of respondent no. 2, 4 and 5.
I, the above named deponent, do hereby solemnly affirm
and state as under:-

‘ That the deponent is working as Divisional Forest Officer,
Sahibzada Ajit Singh Nagar, Department of Forests and wildlife
Preservation, Punjab and the deponent is well conversant with the facts
of the case and authorized to swear in and file the present Affidavit on
behalf of Respondent No. 2, 4 and 5. |

RESPECTFULLY SHOWETH:

1. That, the present petition is pending for consideration before this Hon'ble
Tribunal and is now fixed for hearing on 07.01.2025.
2. That it is submitted that the Deponent is working as Divisional Forest

Officer, SAS Nagar.
3. That this Hon’ble Tribunal in OA number 739 of 2023 on 29.11.2024

had ordered as per below:-
"Despite direction given by Trbunal, long back vide judgment
dated 25.01.2024 in O.A No. 142 /2023, directing State of Punjab
to prepare a Standard Operating Procedure for dealing with issue
of damage to environment due to cutting of trees in non-forest
area, govemment of Punjab, though has prepared a Tree
Preservation Policy for Non-Forest Government and Public Land,
2024, but it does not deal with the issue of determination and
computation methodology of Environmental Compensation for
damage caused to environment due to cutting/felling of trees in

non-forest area”
4.  That in compliance of the orders of the Hon’ble NGT in O.A

No. 142/2023, the State Government after consultation with all

stakeholder departments and with the approval of the State

Cabinet, formulated a tree policy namely “Tree Preservation

Policy for Non-Forest Government and Public Lands- 2024".
(Annexure-R1) which was notified on 12.09.2024.

5. That the salient features of the Tree Preservation Policy for



225

Non-Forest Government and Public Lands- 2024 s @3 per

below:-
2. OBJECTIVES
The objective of the Policy are as under:-
2.1 Provide institutional mechanism to provide adeq
protection to trees standing on the SAID LANDS and to facilitate
well-reasoned decision making in cases where remo val of trees is
inevitable for development and safety and other purposes.
2.2 To provide adequate mechanism to compensate the
environmental loss caused by the felling of trees while
implementing developmental projects on the said lands.
2.3 Provide adequate tree cover on the SAID LANDS thereby
safequarding and providing a better living environment to the
people of the State.

vate

6.  That further as per provisions of this policy, a Committee has been
established to keep a check on felling of tree. As per the policy clause
No. 4:-

4. REGULATION OF FELLING OF TREES AND PROTECTION OF TREES

4.2 Following Committees at sub-divisional level, District level and State
level shall be constituted to regulate the policy:
4.2.1 The Sub-Divisional Level Committee:

(a)

\or. No. |Designation

f/) Sub-Divisional Magistrate Chairman

( i), Forest Range Officer Member Secretary

(i) Sub-Divisional Level Officer of Concerned lanaMember
owning Department or any other officer in case€
there is no sub-divisional officer

(v) Representative of concerned Municipal body Member

(v) Block Development and Panchayat Officer of BlockMember
Concerned

(b) For the areas under the jurisdiction of the Urban Development
Authorities of the Department of Housing and Urban Development, the
following committee shall take appropriate decisions instead of
committee at sub para (a) above:
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S, No. Designation /j,;
(1) Chief Administrator of the respective authority Chairman
(i) Forest Range Officer Member
Secretary |
(iif) Representative of the Deputy Commissioner Member
concerned
(iv) |Representative of the concerned Municipal body _|\Member
4.2.2 The District Level Committee:
Sr. No.  |Designation .
(1) Deputy Commissioner Chairman
(if) Divisional Forest Officer Member
' Secretary
(iii) Commissioner or Executive Officer of MunicipalMember
Corporation/Municipal Committee as the case may|
be.
(iv) Divisional Level Officer of the Member
|SAID LAND (PWD, B&R, Water Resources, PSPCL
etc.) |
(v) District Development and Panchayat Officer Member
(Vi) District Level Head of the concerned land OwningMember
Department |
4.2.3 The State Level Committee:
‘5r No.  |Designation |
' Financial Commissioner (Forests) Chairman
%) Aﬁm/n/strat/ve Secretary Department of LocalMember
Government or his representative
277) Administrative Secretary Department of RuralMember
. Deve/opment and  Panchayats  or  hi§
representat/ve
(iv) P'r}hcipa/ Chief Conservator of Forests (HoFF) Member
(v) All Deputy Commissioners in the State of Punjab |Member
(vi) Officer of the Rank of CCF/APCCF in the ForestMember
Department Secretary

4.3 The State level committee shall review the implementation of the
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in the polic mmittee W///.a/so suggest necessary changes req

. y from time to time and look into the inter departmental
coordination issues,
N The respective Member Secretaries in all the committees as
mentioned in para 4.2.1 and 4.2.2 shall place the agenda before the
respective Committees as received from the respective departments.
The concerned officers of the land owning department will submit the
agenda to the Member Secretary to the respective committee.
4.5 Sub-Divisional Committee shall decide about developmental cases
involving felling of up to 100 trees per case. District level committee
shall decide cases involving felling of more than 100 trees péer case.
The committees shall prescribe the compensatory plantation plans n
case of developmental felling of trees. :
4.6 All Departments/institutions desiring to fell trees for
developmental works from the SAID LANDS shall send the details of
development project and list of trees to be felled through its District
level head to a Committee at Sub-Division or District level depending
upon the number of trees required to be felled in each case. These
Sub-Division or District level committees shall scrutinize and decide
upon the need of felling. of trees from the SAID [ANDS for
developmental purposes and issue necessary approvals.
4.7  In.cases involving removal of trees posing imminent threat to life
and property and where immediate removal of such trees is essential
and unavoidable, instead of referring the case to Sub-
Division/District/Municipal Corporation Committees, the in-charge of '
such premises /institute shall report the matter immediately to the
District Head of the concerned department, who shall in turn constitute
a departmental committee immediately to inspect and certify the threat
imposed- by such trees. The report of the committee after due
acceptance by the District Head of the Department concerned shall be
sent to the concerned premises in- charge and the same shall be
treated as permission to fell such trees which are an immediate threat
to life and property. District Head of the Department shall also endorse
the copy of above letter (along with committee report) to concerned
chairpersons of the committees for information. Value of such trees will
be got assessed by respective Divisional Forest Officer before felling of
trees. The Divisional Forest Officers shall determine the price of such
trees within 24 hours of receipt of such reference from the district head

, g
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of .
4 ;he l;;‘p ‘Ca;’; 7‘2’; t'trZ;/SS WZ/. be applicable to all species of trees. .
tension wires, PSPCL W//l/A/b/ch require pruning or removal due to high
I #e, cohcerned dictrict e thcf:' ﬁgda/ department to ta/.<e up tﬁe Cqse
) = /sub-divisional level committee in coordination
with the institutions/owners of the trees.
4.9 All dePr?ffments shall adopt the approach of avoidance, reduction
and Oﬁcset?’”g with respect to need of felling of trees on the SAID
LANDS while designing and implementing the developmental projects.
Efforts shall be made to preserve Old/Heritage trees of species like
Pipal, Bohar, Neem etc. and recommendation of their felling should be
made only in rarest of rare cases.
4.10 District Level officers of various departments shall ensure that no
felling of trees take place in their jurisdiction without the approval
obtained as per the provisions of this policy. In case there is a violation
of the policy, apart from the other actions as per the policy and the law
applicable, such district level officers shall be proceeded as per the
disciplinary proceedings as provided in the Punjab Civil Services
Punishment Conduct and Appeal Rules. Further, in case of the
educational institutions in particular, apart from the district level
officers, such an action shall also be initiated against the respective
institutional head. - :

7. Thérefore in view of above the committee established above has
been specifically established to keep a check on indiscriminate felling of
trees -and to prioritize only such felling which are of utmost need and

public interest.
/g eataa 8. That it is further submitted before the Hon'ble Tribunal that

Ca‘e 2| specific provisions of Environmental compensation are already a part of
the Policy. As per clause No. 4.1.

4.1 The owners of the SAID LAND will take all necessary and
possible -measures  to protect trees from illicit felling, pruning and
pollarding by evolving their own mechanisms and use provisions of
Indian Penal Code or any other law applicable to penalize offenders, if
required, so as to deter illicit felling, pruning and pollarding of trees on

‘ ( the said lands.

As per clause No. 5
5 Compensatory Plantations
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5.1 All D
epartments shall mainstream Compensatory plantation in

thei ;
enfgezzzzkzzzegf; projects which needs to be a compulsory and an
adequate finanery eve/qgment project- proposal itself. There shall be
felling of trées ol provisions for offsetting the effects of progosed
of Subdiviti - 1his fasp_ect shall also be considered by the committees
vision and District level while according the approval for felling
of trees. ‘ _
5.2 The normal ratio for taking up of compensatory plantation will be
1:5 (planting 5 saplings for every one tree felled) along with minimum
of 5 years maintenance. Plants to be planted should be of good quality
and not less than 4 to 5 feet of height.
5.3 For taking up of compensatory plantation, every department shall
identify a suitable land bank from lands owned by it preferably at same
site to the extent possible and if it is not possible then alternatively at
the nearest possible site within same District from where trees are to be
felled. ‘ _
5.4 . Compensatory Plantation shall be taken up by the respective
departments on their own. In case, the department does not have land .
bank suitable for compensatory plantation or not able to take up
plantation, same shall pe certified by the concerned Head of
Department and it shall deposit amount as per the plantation cost
models of Forest Department in Green Punjab Mission Fund of State
Governimient in consultation with the concerned Range Officer or
Divisional Forest Officer. This amount shall be utilized as per the
gliidelines of Green Punjab Mission Scheme.
5.5  The revenue realized from developmental and other felling on the
SAID LANDS shall be ploughed back for compensatory p/antat/dn and
their maintenance. If this amount is not sufficient for the compensatory
plantation, then respective department has to make adequate financial
provision.,
56  Actual felling of trees shall start only after securing funds for
compensatory plantation in a manner mentioned in 5.4 and 5.5.
5.7 . The condition of compensatory plantation shall be mandatory for
developmental felling and is only suggestive in other category of
fellings. .

9. ¢ That it is further submitted before this Hon'ble Tribunal that the
State of Punjab in compliance of the orders of this Hon’ble Tribunal in



| know to the déponent who has signed

in my presence.
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SA No. 132/2023 and OA No. 739/2023 has already notified a " Tree
reservation Policy for Non Forest Government and Public Lands =

i2024" along with adequate provisions to mitigate the environmental
oss through commensurate compensatory plantations.

Therefore, it is requested that the State has duly complied with all the

directions of the Hon'ble Tribunal in letter and spirit. Accordingly, it is

tt?erefore requested that the present OA No. 739/2023 may kindly be
dismissed in the interest of justice. ’

Signature

Y

-4 JAn-20B
Date: ............
Place: ..~d..,... WS
DEPONENT
Kanwar Deep Singh, IFS,
Divisional Forest Officer,
Forest Complex, Sector 68,
~ SAS Nagar.
VERIFICATION:

: -Verified that the conten.t of Para 1 to 9 of the above affidavit
are true-to the best of my knowledge and derived from the official

record and no part of it is false and nothing has been kept concealed
therefrom.

Date: .....=4.. 48" 2075
Place: ............ //
DEPONENT
Kanwar Deep Singh, IFS,
Divisional Forest Officer,
Forest Complex, Sector 68,
SAS Nagar.
Sr. ,""f’*ﬁ ??b ' a—— . )
Somiel, " iote me onD4 aéras L4 JAN 20
‘at Chan y Sh. Al dd 5}1{6
Resice it B b
I‘T(':I. ot ¥’k : y PU
-J\Z:; :;lt ' e ;ﬂém N“/ﬂ F ‘) / Qﬁ/o%
Advocate [ y kn SRR ~A /f)

. Kavita%li : A=\
: Oath Conmiss oaa? S 5
: Distt. Colrls Cr.ande. ’Z// .4’
‘ ] VOGRS
. '



GOVERNMENT OF PUNJAB
DEPARTMENT OF FORESTS & WILDLIFE PRESERVATION

(FOREST BRANCH)

Notification No. DFWLP-45/ 144 /2024 -0/0 FINANCIAL COMM.-FOREST &
WILDLIFE /1/925874/2024

Chandigarh,Dated: 12-09-2024

TREE PRESERVATION POLICY FOR NON FOREST GOVERNMENT AND
' - PUBLIC LANDS- 2024

5 PREAMBLE

1.1 Punjab, the grain basket of India has about 85% of its area under
agriculture and the remaining area is under other land uses like
residential/commercial, roads/railways infrastructure, industrial, irrigation
canals, forests etc. The forest and tree cover of the state is around 5.92%
of the geographical area and as per the Sustainable Development Goals,
the State is aiming to increase it to 7.5% by promoting tree plantation and
conserving existing tree cover on both forest as well as non- forest lands
by the year 2030. Promoting Agroforestry is also one of the key thrust
areas to achieve this target. In order to provide a healthy environment,
mitigate global warming and to arrest fall of ground water level, efforts are
being made to protect existing tree cover on forest as well as non-forest
lands and promote diversification of agriculture so as to bring more and

more area under tree cover.

1.2 The analysis of current legal and administrative provisions pertaining
to trees on non-forest government land/public land (henceforth termed as
the “SAID LANDS") necéssitates a specific policy which brings uniformity of
regulations, provides improved inbuilt provisions for protection of trees on
SAID LANDS, regulation of removal/felling of trees for developmental and
safety purposes from SAID LANDS based on well reasoned justifications

apart from compensating environmental losses caused by felling of trees.
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OBJECTIVES

The objectives of the Policy are as follows —

2.1 Provide institutional mechanism to provide adequate protection to

trees standing on the SAID LANDS and to facilitate well-reasoned decision
making in cases where removal of trees is inevitable for development and
safety and other purposes.
2.2 To provide adequate mechanism to compensate the environmental
loss caused by the felling of trees while implementing developmental
projects on the said lands.

2.3 Provide adequate tree cover on the SAID LANDS thereby safeguarding
and providing a better living environment to the people of the State.
EXTENT

3.1  The policy is applicable on all non-forest lands owned by the State
Government Departfnents, all State owned institutions, Local Bodies and
lands of Panchayats excluding lands notified under Punjab Land

Preservation Act, 1900.

3.2 The policy will however, not be applicable in cases where any
government or semi government research institutes require felling of

trees for the purpose of research.

REGULATION OF FELLING OF TREES AND PROTECTION OF TREES

4.1 The owners of the SAID LAND will take all necessary and possible
measures to protect trees from illicit felling, pruning and pollarding by
evolving their own mechanisms and use provisions of Indian Penal Code or
any other law applicable to penalize offenders, if required, so as to deter
illicit felling, pruning and pollarding of trees on the said lands.

4.2 Following Committees at sub-divisional level, District level and

o
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State level shall be constityted to regulate the policy:

4.2.1 The Sub-Divisional Level Committee:

(a)
Sr. Designation
no.
(i) | Sub-Divisional Magistrate Chairman
(i) | Forest Range Officer Member Secretary
(i) | Sub-Divisional Level Officer of Concerned land Member

owning Department or any other officer in case
there is no sub-divisional officer

(iv) | Representative of concerned Municipal body Member

(v) | Block Development and Panchayat Officer of Member

Block Concerned

(b) For the areas under the jurisdiction of the Urban Development
Authorities of the Department of Housing and Urban Development, the
following committee shall take appropriate decisions instead of
committee at sub para (a) above:

Sr. Designation

no.

(i) | Chief Administrator of the respective authority Chairman

(i) | Forest Range Officer MemberSecretary

(ii) | Representative of the Deputy Commissioner Member
concerned

(iv) | Representative  of the Member
concerned Municipal
body

4.2.2 The District Level Committee:

Sr. | Designation

Pl
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no. J

() | Deputy Commissioner Chairman

(i) | Divisional Forest Officer MemberSecretary

(iii) Com‘m.issioner or Executive Officer of Member
Municipal
Corporation/Municipal Committee as the case

| may be.

(iv) | Divisional Level Officer of the Member
SAID LAND
(EWD,B&R,Water Resources, PSPCL etc.)

(v) | District Development and Panchayat Officer Member

(vi) | District Level Head of the concerned land Member
Owning Department

4.2.3 The State Level Committee:

Sr. Designation

no.

(i) | Financial Commissioner (Forests) Chairman

(i) |Administrative Secretary Department of Local Member
Government or his representative

(iii) | Administrative  Secretary,  Housing Member
& Urban
Development,or his representative

(iv) | Administrative Secretary Department of Rural Member
Development and Panchayats
or : his
representative

(v) | Principal Chief Conservator of Forests (HoFF) Member ]

(vi) |All Deputy Commissioners in the Members
State of
Punjab .

(vii) | Officer of the Rank of CCF/APCCF in the Member Secretary
Forest Department . v

4.3

The State level committee shall review the implementation of the

policy from time to time and should meet preferably once in every three

months. This committee will also suggest necessary changes required in

the policy from time to time and look into the inter departmental
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coordination issues,

4.4 ; :
The respective Member Secretaries in all the committees as

mentioned in para 4.2.1 and 4.2.2 shall place the agenda before the
respective Committees as received from the respective departments. The
concerned officers of the land owning department will submit the agenda

to the Member Secretary to the respective committee.

4.5 Sub-Divisional Committee shall decide about developmental cases
involving felling of up to 100 trees per case. District level committee shall
decide cases involving felling of more than 100 trees per Case. The
committees shall prescribe the compensatory plantation plans in case of

developmental felling of trees.

4.6 Al Departments/institutions desiring to fell tre_es for developmental
works from the SAID LANDS shall send the details of d"evelopment project
and list of trees to be felled through its District level head to a Committee
at Sub-Division or District level depending upoh the number of trees
requi_red to be felled in each case. These Sub-Division or District level
committees shall scrutinize and decide upon the need of felling of trees
from the SAID LANDS for deVeIopmentaI purposes and issue necessary

approvals.’

r

4.7 In éases involving removal of trees posing imminent Vthreat': to life
and property and where immediate removal of such trees is essential and
unavoidable, instead of referring the case to Sub-
Division/District/Municipal Corporation Committees, the in-charge of such
premises /institute shall report the matter immediately to the District
Head of the concerned department, who shall in turn constitute a
departfnentai committee immediately to inspect and cértify the threat
imposed by such trees. The report of the committee after due acceptance

by the District Head of_the' Department cbncerned shall be sent to the
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concerned premises - charge and the same shall be treated as
permission to fell sych trees which are an immediate threat to life and
property. District Head of the Department shall also endorse the copy of
above letter (along with committee report) to concerned chairpersons of
the committees for information. Value of such trees will be got assessed
by respective Divisional Forest Officer befcre felling of trees. The
Divisional Forest Officers shall determine the price of such trees within 24

hours of receipt of such reference from the district head of the

Department. This will be applicable to all species of trees.

4.8 In case of trees which require pruning or removal due to high

tension wires, PSPCL will be the nodal department to take up the case to
the concerned district/sub-divisional level committee in coordination with

the institutions/owners of the trees.

4.9  All departments shall adopt the approach of avoidance, reduction
and offsetting with respect to need of felling of trees on the SAID
LANDS while designing and implementing - the.  developmental

projects. Efforts shall be made to preserve Old/Heritage trees of
species like Pipal, Bohar, Neem etc. and recommendation of their felling

should be made only in rarest of rare cases.

4,10 District Level officers of various departments shall ensure that no

felling of trees take. place in their jurisdiction without the approvél
obtained as per the provisions of this policy. In case there is a violation of
the policy, apart from the other actions as per the policy and the law
apphrable such district level officers shall be proceeded as per the
dlsrlphnary proceedlngs as provided in the Punjab Civil Services
Punishment Conduct and Appeal Rules. Further, |n case of the educational

lnstltuuons in particular apart from the dlstrlct level officers, such an

action shall also be initiated against the respective institutional head.

(Y



237

4.11

In case tree ' urpose
se trees are required to be felled for the research purpose,
prior written

Intimation of the same to the concerned district/sub-
divisi
Isional level committee should be done by the concerned department.

4.12  1If a village Panchayat is promoting agroforestry on their own lands

and enhancing the tree cover of the state, no restriction in felling of such
trees should be imposed provided such Panchayat agree to replant the
equivalent area with treés/agroforestry. The Panchayat shall pass a
resolution to this effect. In such cases, separate Compensatory plantation

should not be made mandatory on Panchayats as mentioned in Para 5 of
the Policy. | H

4.13 Decision on any issue which is not covered in this policy, shall be

taken at the discretion of the concerned Committee, which shall take an

appropriate and well reasoned decision in the best interest of State and
Environment.

COMPENSATORY PLANTATIONS

5.1  All Departments shall mainstream Compensatory plantation in their
de\}elopmental projects which needs to be a compulsory and an
embedded part of development project- proposal itself. There shall be
adequate financial provisions for offsetting the effects of proposed felling
of trees. This aspect shall also be considered by the committees at sub-
division and District level while according the approval for felling of trees.

5.2  The normal ratio for taking up of compénsatory plantation will be
1:5 (planting 5 saplings for every one tree felled) along with minimum of

5 years maintenance. Plants to be planted should be of good quality and
not less than 4 to 5 feet of height.

5.3 For taking up of compensatory plantation, every department shall

identify a suitable land bank from lands owned by it preferably at same

site to the extent possible and if it is not possible then alternatively at the



238

Neéarest possible g ~
ite within s i
ame Distri

felled. istrict from where trees are to be
5.4 Com
) Pensatory Plantation shall be taken up by the respective
epartment i

S on their own. In case, the department does not have land

bank  suitable for compensatory plantation or not able to take up
plantation, same shall be certified by the concerned Head of Department
and it shall deposit amount as per the plantation cost models of Forest
Department in Green Punjab Mission Fund of State Government in
consultation with the concerned Range Officer or Divisional Forest Officer.

This amount shall be utilized as per the guidelines of Green Punjab
Mission Scheme.

5.5  The revenue realized from developmental and other felling on the

SAID LANDS shall be ploughed back for compensatory plantation and their
maintenance. If this amount is not sufficient for the compensatory
plantation, then respective department has to make adequate financial
provision.

5.6 Actual felling of trees shall start only after securing funds for
compensatory plantation in a manner mentioned in 5.4 and 5.5.

5.7 The condition of compensatory plantation shall be mandatory for

developmental felling and is only suggestive in other category of fellings.

MONITORING &EVALUATION

6.1  All the departments will create their inventory of trees standing on
the SAID LAND by enumerating such trees within one year of notification

of this policy in the prescribed format which will be circulated by the
Forest Department.

6.2 Subsequently, record of such trees standing on the SAID LANDS

shall be annually maintained by the concerned departments to safeguard
and monitor these trees,
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6.3 Efforts
shall be .
Made to create 3 digital database for trees standing

on the SAID LAN
] D ,
> by Creating an online portal/mobile application for

better Monitorin
or| of
g trees, Inventory of trees shall be continuously

updated whe
‘ N trees are cyt after obtaining the approval of the respective
committees in thisg regard.

6.4
Each department shall have its own monitoring and evaluation

M : :
echanism to assess and monitor the compensatory Pplantations

undertaken, which shall be reviewed by the State Level Committee from
time to time.

Chandigarh,Dated: ' j
d: Ajoy Sharma, IAS,
12-09-2024 Financial Commissioner to Government of Punjab,

Department of Forests and Wildlife Preservation.

Endst. No. DFWLP-45/144/2024-0/o FINANCIAL COMM.-FOREST & WILDLIFE
/1/925874/2024

Chandigarh,Dated: 12-09-2024

A copy of this notification is forwarded to the following for

information and further necessary action:-

™

© N oUW

Secretary to Hon'ble Chief Minister, Punjab.

Secretary to Hon’ble Forest and Wildlife Preservation Minister,
Punjab.

Private Secretary to Financial Commissioner Forest, Punjab.
All Administrative Secretaries, Government of Punjab.
Principal Chief Conservator of Forest (HoFF), Punjab

All Deputy Commissioners, Punjab.

All Head of the Departments, Punjab.

All Sub Divisional Magistrates, Punjab.

KULDEEP SINGH SYAN
UNDER SECRETARY
12-09-2024
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